
CENTRAL AonWISTRATlVE TRIBUNAL
Principal Bench

O.A. No. 2372 ef 1991

New Oalhiy dated the 201h Sept. 1995

HOH»BLE NR. S.R, AOIGE, NEWSER (A)

HON»BLE OR. A. VEOAWLLI, PIEPIBER (3)

Shri B.S. Rathi
S.D.O. (phones).
Telephone Exchange Khurja,
Diatt. Ghaziapad (O .P.) ... APPLICANT

(By Advocate: Shri A. Kaiia)

VERSUS

Union of India through

1. The Director General
Tel e>dimntJii.i cation e,
Sanchar Bhauan^
Neu Delhi.

2. Shri Brij Ptohan,
S.D.O. (phones),
G.n. TelecQiR., Lucknou (U.P.) ••• RESPONDENTS

(None appeared)

ORDER (ORAL^

BY HON'BLE WR. S.R. ADIGE. WEWBER (A^

ye note although the O.A. \J^b filed aa

far back as 1.10.91, no reply has been filed by

the Riflpondsnta* The Reapondanta alee
^ in f ^

appeareei to have been irregulary^dn various dates
^ 4\

fixed in This

2. Shri tcalia states that the applicant *s

repr eaen totion dated 11.10.90 (Annexure A*5)

has not yet bean disposed of, ss nuch as he

has not received any oemniunication fron the

Respondents in reply to his representation.

/f-
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3. This Q.A, is disposed of with a direction to

the Respondents to examine the contents of the

applicant»s representation dated 11,10,90 and^dispose

of the Same in accordance with law through a detailed,

speaking and reasoned order within three months from the

date of receipt of a copy of this judgment after giving

anyperson(s) likely to be affected an opportunity

of being heard. In case the representation has already

been disposed of , a copy of that order should be sent

to the applicant within one month from the date of

receipt of a copy of this judgment. No costs.

( DR. A.VEBA^ALa ) ( S.R.^ICE )
MSMBERa) J^MBERfA)


